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Order Neo. teé 24.5,200

Defects have since been remeved. Let the O.A,
A

A
___MEmMBER (JUDICIAL)
Order No.3 dated 24.5.2002 '

Heard Shri B.Mishra. Advocate for the Applicant,
and Shri D.N.Mishra., standing Oounsel (en whem a copy
of O.2. has been served) and perused the records.

This is a case where the applicant is facineg a
department al preceedings since 8.2.2001. It is the case
of the Applicant that he has submitted explanatien te
the chargesheet dateé 8.2.2001, whereafter Inguiry
Officer and the Presentine Off icer were appointed.
Altboueh more than a year has in the meantime, elapsed;
the disciplinary proceedings has not yet been
céncluded and as a result tie Applicant is apprehensive
that ks prwme:tion, which is already h teo him.Z:}.

1

disciplinary proceedinegs. By filine the present O.A.

threstled for the reasen of the pendency of the

the Applicant has prayed for quashing the departmental
STUAMIYTVD
proceedings on ﬁhsk’atﬁmeus erounds as ureed in the
O.A., inter alia laying special emphasis en the greund
of delay in finalisstion of the disciplinary proceedinae
Without going inte the merits of the case.

having hearé the counsels of both sides, this O.A.

is éiSpOSed of at the admission stage by calline upon

the Respondents te finalise/dispose of the disciplinary

proceedinegs in question within a weriod of six months

from the date of receipt of copies of this erder.
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The O.Ae, with the above observation

‘ and direct ioff:j_is éi‘sé-gé_elfdof as above, No cOsts.

! Send'.caﬁ;eg_9f;;_t.i.'l"isi'0r€erj along with the

l copies ef pa’ex; book Cj’g‘ﬂth_e O.A.,t@ _Respmdents;

i at the cest ef the.."'Applicapf ¢ on whose behalf @

Shri B.Mishra undertakes te £ile the required

pOst ages by 31.5‘.2002. Up@n.furnishing:‘t‘he

required postages, as directed abeve,.-g'_\ree copies
e N

of the Order be given t® the learned ceunsels of

both sides.
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